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SLP(C) No. 13745 OF 2003
| TEM No. 38 Court No. 11 SECTI ON XI A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No.13745/2003

(From the judgenent and order dated 07/07/2003 in WA 1106/ 03(A)
of The HI GH COURT OF KERALA AT ERNAKULAM

KERALA P. S. SCHOOL HEADMASTERS' ASSN. &0ORS Petitioner (s)
VERSUS
STATE OF KERALA & ORS. Respondent (s)

( Wth Appln(s). for pernission to place addl. docunents on record )
(Wth prayer for interimrelief and office report)

Date : 11/08/2003 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE B. N. AGRAWAL
HON BLE DR JUSTI CE AR LAKSHMANAN

For Petitioner (s)M.K K Venugopal, Sr. Adv.,
M. Si bi Sebastian, Adv.,
M. MT. George, Adv.
For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

Heard the | earned counsel for the petitioners.

We do not find any nerit in this petition. Hence, the special |eave petition is dism ssed.

In the facts and circunstances of the case Kerala Hi gh Court is requested to see that the co
ncerned wit petition is disposed of within a period of three nonths fromthe date of the pro
duction of the copy of this order.

(Vijay Kumar Sharnma) (Janki Bhati a)
AR-Cum PS to Hon.Judge Court Master



